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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH AT KOLKATA
ORIGINAL APPLICATION NO. 108/2023/EZ

In the mater of:

Arsad Nasar

Versus

The Dept. of Environment, Forest & Climate Change,
Govt. of Bihar &Ors.

...... Respondents

COUNTER AFFIDAVITON BEHALF OF THE RESPONDENT
NOS. 2i.e District Maistate

I, J. Priyadarshini, D/O Shri Jothiraj working as Collector cum
District Magistrate, Sheikhpura do hereby do hereby solemnly

affirm and state as under :

1.1 say that I am working as the Collector cum District

@) Magistrate, Sheikhpura and I am well aquatinted with the

facts of the case and I have been duly authorized to affirm
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this Affidavit on behall of Respondent No, 2 District

Magistrate, Sheikhpura.

2. The respondent No. 2 has already filed the counter affidavit
in the instant original application however your lordship

was pleased to direct the respondent No. 2 to file specific

reply with regard to the enquiry which is stated to be

pending at his level.

3. It is relevant to mention here that the respondent No. 2 has
stated in para S of counter affidavit that “respondent No. 2
has taken action and called for report from respondent No.
8 vide letter No. 1038/Sa dated 29.09.2023. The respondent
No. 8 commented that as that area is not belonging to forest
area rather it is Aam Gair Mazarua. So it can be enquired
through circle officer. So the respondent No. 2 directed the
circle officer, Sheikhpura to enquire the matter and the

inquiry with regard to falling the tree is going on through

circle officer, Sheikhpura.”

finent to mention here that the report with regard to

4. It is pert
the land has been submitted by circle officer, Sheikhpura

vide letter No. 1820 dated 10.11.2023 in which it has been
clearly stated that the enquiry has been made through
revenue Karamchari and circle Amin jointly who reported
after inquiry that the land in question is not situated in
village Charihari but it is situated in Mauza Chade Revenue

Thana No. 180. The land form where the trees has been
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harvested is situated in Mauza Chancle Revenue Thana No
180 under Khata No. 95 Khesra No. 3142 and the nature of
land 1s Bhith Raiyati.

A photo copy of inquiry report vide
letter No. 1820 dated 10.11.2023

issued under the signature of circle

officer, Sheikhpura along with report
and tressing map submitted by circle

Amin i1s annexed herewith and marked

and annexure 1, 1 A of the present

counter affidavit.

Under the facts and circumstances in present counter
affidavit stated above, the present original writ application

has got no merit the same is fit to be dismissed.

further prayer that the respondent is ready and bound to

obey ang order of hon’ble court.

T

Deponent

District Magistrate,
Sheikhpura




VERIFICATION

Verified at Sheikhpura on this the day of 20 July 2024 that the
averments and facts stated herein above are true and correct to

my knowledge and belief nothing martial has been concealed

there {rom.
\:T‘xw —ﬁ_

| A

Deponent

District Magistrate,
Sheikhpura
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Before,

The Hon’ble National Green Tribunal
Eastern Zone Bench At Kolkata
Original Application No. 108/2023/EZ

In the matter of

Al NESal coonnnninasas Applicant

Versus
The Dept of Environment, Forest and climate change

Govt. of Bihar and others.........................Respondents

Statement of fact on behalf of the
Respondent No. 2 i.e. District
Magistrate, Sheikhpura.

The respondent No. 2 has already

filed the counter affidavit in the instant original
application however your lordship was pleased to direct
the respondent No. 2 to file specific reply with regard to

the enquiry which is stated to be pending at his level.



It is relevant to mention here that the

respondent No. 2 has stated in para 5 of counter affidavit
that “ respondent No. 2 has taken action and called for
réport from respondent No. 8 vide letter No. 1038/5a
dated 29.09.2023. The respondent No. 8 commented that
as that area is not belonging to forest area rather it is Aam

Gair Mazarua. So it can be enquired through circle officer.

So the respondent No. 2 directed the circle officer
Sheikhpura to enquire the matter and the inguiry with

regard to falling the tree is going on through circle officer,

Sheikhpura.”

It is pertinent to mention here that the
report with regard to the land has been submitted by
circle officer, Sheikhpura vide letter No. 1820 dated
10.11.2023 in which it has been clearly stated that the
enquiry has been made through revenue Karamchari and
circle Amin jointly who reported after inquiry that the land
in guestion is not situated in village Charihari but it is
situated in Mauza Chande Revenue thana No. 180. The
land form where the trees has been harvested is situated

in Mauza Chande Revenue Thana No. 180 under Khata No.
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95 Khesra No. 31 42 and the nature of lan is Bhith Raiyati.
A photo copy of inquiry report vide
letter No. 1820 dated 10.11.2023
Issued under the signature of circle
officer Sheikhpura along with report
and tressing map submitted by circle
Amin is annexed herewith and
marked an annexure 1, 1 A of the
statement of fact,

Under the facts and circumstances of the case stated above

it is crystal clear that the case has baseless allegation

therefore, the present original. Application has got no merit

and value in the eye of law hence it deserves to he

J

2\S
District Magistrate,
Sheikhpura

dismissed.



